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AREAS OF ~ADHYA PRADESH FOR 

SOWING KHARIF CROP 
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(vii) NEED FOR INQUIRY INTO THE 

ALLEGED SHADY DEALS OF OFFICIALS 
OF FOOD CORPORATION OF INDIA AT 

MANCHERIAL IN ANDHRA PRADESH 

SHRI G. NARSIMHA REDDY 
(Adilabad) : Mr. Speaker, Sir recent-

!y, the Food Corporation of India go-

down at Mancherial in Andhra Pra-
desh has sold more than ~OO quin-
tals of ric~ at Rs. 6/- per quintal in-
clusive Of gunny bag while the price 
of the gunny bak itself is more than 
Rs. 7/- by declaring the said rice as 
rotten and unfit for human consump-
tion. In the same manner some days 
back sugar was also declared as spoil-
ed and sold at Rs. 120/- per quintal 
while the market rate was Rs. 600/-
per quintal. These sales are' taking 
plaCe secretly. I am sure there is a 
big racket where some FeI officE:TS 
and some merchants have come to 
certain understanding and disposing 
off rice and sugar at a throw-away 
price and making huge profits at the 
cost of public fund. I would rE:quest 
the Minister for Agriculture to ap-
point a.n independent officer and get 
the whole thing enquired and let 
this House know, during the last one 
year how many quintals of rice and 
sugar were declared unfit for human 
consumption aod at what priCe these 
'\vere disposed off and what is the pro-
cE:dure followed in disposing. 

MR SPEAKER: Before we adjourn 
for lunch, I would like to announce 
that after lunch, the first item will 
be papers to be laid on the Table and 
the nE:xt, the reply by the Railway 
Mi·nister to the discussions on the 
Railway Budget. 

1302 hrs. 

The Lok Sabha adjourned for Lunch 
ttU Fourteen past of the Clock. 

The Lok Sabha reassembled af1Jer 
Lunch at five minutes past Fourteen of 
the Clock. 

[SaRI SHIVRAJ 
Chair] 

v. PATIL in ~ 

MR. CHAIRMAN: Shri Maganbhai 
Barot. 


